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who may be required to make re-assessment 

manually and to make a statement as to whether 

the evaluation done through computer process 

was correct or not and, if not, he should be 

in a position to state the correct state of 

affairs to this Tribunal in confidence. 

Call this matter on 18.03.2002. 

Send copies of this order to both sides. 

Member (Judicial) 

1] 

Ordercl at ed 	.3.2002 

Shri Arjun Nohaoatra, Hember Secretary 

of the Railway Board, i3hubaneswar appeared in 

person and rOduced the relevant answer scri-pts 

for perusal. 117inq ercoed all the documents 
ilk 

and having heard 3hri 	learned A..-.C. 

far the ]Ofldits, the case is disassed af.40 

.hri Nohapatra too]: hack the records 

which he produced. 
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